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13.31 brs. 

MATTERS UND R RULE 377 

(i) Nerd to set up H.r.l ·o·eJectric 
projects in Himachal Pr~ de~h 
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(if) Need for hi~h level inquiry into 
the irregularities indulged by tbe 
cooking gas deal rs 
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(Hi) Need to finalise tbe sel vice condi-
tions of employees of Coal Mint's 
Labour Welfare Organj~ation be-
fore its merger witb C.I.L. 

SHRI AJIT KUMAR SAHA (Vishnu-
pur): Government of India took a 
decision in 1980 to transfer 11 Regional 
Hospitals functioning under Coal Mines 
Labour We}fare Organisation to the va-
rious subsidiaries of Coal India Limited 
and according]y more than 520 employees 
serving in various categories were forced 


